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ilations have beean received and the
oard is considering them.]

Shri N. Sreekantan Nair: May I know
- whether there is any scheme to write
international or English names in
Hindi letters?

Shri K, D. Malaviya: It is not the
.function of this Board about which I
have answered the question.

Shri V. P. Nayar: May I take it that
.all the internationally accepted terms
are to be translated into Hindi under
this scheme?

Shri K. D. Malaviya: Al! these ques-
_tions are %being considered. .

|z Mfwrr Tr| w9 A EE S
®1 qg arq Arqw & fv s sl gEmR
- U AT gTe A g e e gee-
- Agw fiY @ o WY § @ ¢
v g forar 7 7Y €, W% qw g fa=r
for=r A § oy o dmfas R
Lgagdarr & arhr 7 wfed,
fey arfges wodew & €@ ey |
WA Ew e g Wk w1 AE-
-#rg 5 oft fgy anfgen oovea 3w
&R &1 Y wEgAIT & 7

st %o ¥lo wiewlg : A, g,
ag & 7 wft aeT gTe ¥ AT )

Jqvaw wRYw . HN o § o
o8 s fx@r

GENERAL ELECTIONS

*1166. Shri B. N. Misra: (a) Wil
the Minister of Law be pleased to
.-state how much expense Government
have incurred over Election Tribunals
upto this time in connection with the
General Elections held in 1952 and
what is the recurring expense over
}g;ﬁt’ribunals per moath since January.,

(b) Has any time limit been fixed’

for the disposal of these cases pend-
ing before the Tribunal?

The Depuly Ministér of External
Affairs (Shri Anil K. Chanda): (a) A
statement showing the expenditure in-
curred in connection with the Tribun-
als upto the 1st March 1953 is laid on
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the Table of the House. [See Appendix
VIII, annexure No. 14.] Regarding re-
curring monthly expenditure, the in-
formation will have to be collected
separately and will be laid on the
Table in due course, if so desired.

(b) No.

Shri B. N. Misra: What is the num-
ber of election tribunals in India for
deciding these petitions, and how
many are' still functioning?

Shri Anil K, Chanda: The total numi-
ber of tribunals set up is 63, of which
45 were functioning on the 1st of
March.

Shri B. N. Misra: Will the Minister
be pleased to state if the Government
is contemplating to give jurisdiction to
the respective High Courts of the
States to try and hear the election
petitions in future?

Shri Anil K. Chanda: It is not under
contemplation of the Government at
present.

Shri Dabhi: May we know the num-
ber of election petitions pending at
present, in each State?

Shri Anil K. Chanda: State by State,
or total? Altogether there were 314
election petitions of which 122 have
been decided, and 192 are still pending
before the tribunals,

Shri K. K. Basu: In view of the ur-
gency of the thing, may we know how
long Government expect it would take
to decide the cases?

Shri Anil K. Ohanda: It is very diffi-
cult to anticipate when they would be
all finished. .

Shri Punnoose: Can the Government
tell us how Pepsu has the largest
amount of expenditure, though t{he
number of tribunals there is small?

Shri Anil K. Chanda: In Pepsu, the
number of tribunals is small, but the
number of cases covered is much more.

QU ASI-PERMANENT LAND ALLOTMENT
I¥ PUNJAR

.

*1167. Shri Ras Dass: Will the
Minister of Rehabilitation be pleased
to state:

(a) when the quasi-permanent land
allotment made in the Punjab State
will be made permanent; and





